GOVERNMENT OF INDIA
MINISTRY OF AGRICULTURE AND FARMERS WELFARE
DEPARTMENT OF AGRICULTURE AND FARMERS WELFARE

LOK SABHA
UNSTARRED QUESTION NO. 3825
TO BE ANSWERED ON THE 11™ AUGUST, 2026

CROP LOSS COMPENSATION

3825. SHRI P V MIDHUN REDDY:

Will the Minister of AGRICULTURE AND FARMERS WELFARE %Y Td foar dedmor T3t
be pleased to state:

(a) the details of pending crop loss compensation owed to chilli and other farmers in
Andhra Pradesh, and whether the delay in disbursement is due to the non-release of the
State Government's matching funds;

(b) the total crop damage assessed in Andhra Pradesh during Kharif 2024 and Rabi 2024-
25, the NDRF or SDRF funds released by the Central Government against this damage,
and whether the amount released is adequate to compensate affected farmers; and

(c) the status of coverage for economically critical horticultural crops like banana, chilli,
under PMFBY, and any proposals by the Ministry for a specialized national horticultural
crop insurance scheme with affordable premiums for small farmers?

ANSWER

MINISTER OF STATE FOR AGRICULTURE AND FARMERS WELFARE
PN Td T Herur I Bt (SHRI RAMNATH THAKUR)

(a) to (c): As per the National Policy on Disaster Management (NPDM), the State
Government is primarily responsible for providing necessary relief measures on ground
level in the wake of notified calamities. The State Governments undertake relief measures
in the wake of natural calamities from funds available in the form of the State Disaster
Response Fund (SDRF) in accordance with the Government of India approved items and
norms. Additional financial assistance, over and above SDRF, is considered from the
National Disaster Response Fund (NDRF), as per laid down procedure, in case of disaster
of ‘severe nature’, which includes an assessment based on the visit of an Inter-Ministerial
Central Team (IMCT) and a memorandum for assistance under NDRF submitted by the
State Government. The financial assistance provided under SDRF and NDRF is by way
of relief and not for compensation of losses suffered/ claimed.

During the financial year 2024-25, the State Government of Andhra Pradesh was
allocated an amount of Rs.1380.80 crore (Rs.1036.00 crore Central share + Rs.344.80
crore State share) under SDRF. Further, an amount of Rs.56.895 crore was released from
NDRF during 2024-25. Balance available under SDRF with the State is Rs.2085.85 crore.
An allocation of Rs.6533 crore is provided for Andhra Pradesh under SDRF for the period
from 2026-27 to 2030-31 (under 16t Finance Commission).

As informed by the State Government of Andhra Pradesh, crop damage was
assessed during Kharif 2024 & Rabi 2024-25 to an extent of 15,860.83 Ha. of this, Input
Subsidy was released to farmers covering 14,460.86 Ha. The details are furnished in the
Annexure.



Government has introduced yield based Pradhan Mantri Fasal Bima Yojana
(PMFBY) and weather index based Restructured Weather Based Crop Insurance Scheme
(RWBCIS) from Kharif 2016 to provide financial support to farmers suffering crop
loss/damage arising out of natural calamities, adverse weather incidence and to stabilize
the income of farmers etc.

This scheme is voluntary for State/UTs as well as farmers. Further, it is State
Government’s prerogative to notify districts and crops for implementation, as per the
provisions of PMFBY. The scheme is being implemented in 25 States/UTs including
Andhra Pradesh. All willing farmers are eligible to enrol under the scheme.

Under this Scheme, maijority of the claims are settled within the stipulated timelines
under the Operational Guidelines of the Pradhan Mantri Fasal Bima Yojana (PMFBY) i.e.
within 21 days of the receipt requisite yield data from the concerned State Government,
by the insurance companies. However, during the implementation of PMFBY, some claims
remained pending, primarily on account of:

a. delay in providing State Government share of claims

b. incorrect/delayed submission of insurance proposals by banks and unverified bank
account details of enrolled farmers

c. discrepancy in yield data & consequent disputes between State Government and
insurance companies, etc.

The pending claims on account of these issues are settled after their resolution as per
provisions of the scheme. However, the information regarding Pending claims in Andhra
Pradesh has been provided as under:

PMFBY & RWBCIS: Year wise Coverage and Claims Report of Andhra
Pradesh from 2022-23 to 2025-26 as on 24.07.2026
Fa_rm(.ar Pending
Year Applications | Areainsured | Sum Insured Claims
Enrolled
(In Lakh) (In Lakh Ha.) (Rs. In Crore)
2022-23 123.87 35.75 30,324.53 64.91
2023-24 132.55 42.62 38,325.48 2,038.52
2024-25 93.45 32.43 30,874.25 714.41
2025-26 18.88 7.66 6,728.53 0.01
Total 368.76 118.46 1,06,252.79 2,817.86

The State Government notifies the crops under PMFBY/ RWBCIS considering the
multiple factors. The details of economically critical horticultural crops notified by the State
Govt. of Andhra Pradesh under PMFBY/ RWBCIS are provided below:

i.  Under Pradhan Mantri Fasal Bima Yojana (PMFBY), horticultural crops covered
are as hereunder:
a. Kharif: Turmeric, Onion, Red Chilli
b. Rabi: Onion, Red Chilli.

i. Under Restructured Weather Based Crop Insurance Scheme (RWBCIS), crops
such as
a. Kharif: Banana, Pomegranate, Sweet Orange, Tomato, Acid Lime
b. Rabi: Cashewnut, Tomato, Mango.



Annexure

Input Subsidy released during Kharif 2024 & Rabi 2024-25 by the State of Andhra

Pradesh
No. of Input subsidy
ﬁl(; Name of the Calamity Area(z:lf;?cted farmers Released (Rs.in
affected Lakh)
1 2 3 4 5
Kharif 2024
Heavy Rains & Floods
1 during July-2024 2700.26 8374 578.18
Heavy Rains & Floods
2 during August & September- 9543.78 16206 3359.90
2024
3 | Hailstorms /Winds May - 1766.19 2856 431.93
2024
Heavy Rains & Floods
4 during October 2024 309.9 501 50.17
Sub-Total 14320.13 27937 4420.18
Rabi 2024-25
Heavy Winds / Rains /Floods
(Fengal Cyclone) occurred in
5 November & December, 140.73 353 42.21
2024
Sub-Total 140.73 353 42.21
2024-25 Total 14460.86 28290 4462.39
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